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' , 5~1-95 : Mr,P,K,Tiwari learned counsel
¢"'/'75 . ' for the applicant moves this applica-
 tion under Section 19 of the Admini-

" strative Tribunals Act 1985. The

v/ Ais ﬁ/ﬂ/)h el o ;{;’

— o R wn e e m e ]

/ et cxle 7/,/)/2; ong | o A:application is reqarding promotion
'to the post of Matron Groyp JﬁﬁfB)
- c[a[zf -
//90 NVO- 3'65 42? ] 1 in N.B.Railway Hospital, Maligaon,
20094 AV\ As- S Z)/"" o Heard Mr.Tiwsri on the ques-

\

\ rtion of Admission, Application is

: ’ ,admitted. Issue notice on the respon-
' ‘dents by registered post, Four weeks
!

/g’e/m R [.,/v* ;LAVK""* $F . :tr?e 1§ allowed for submission of
/. written statement by the respondents,
oActe 1S ! List on 8-2-95 for submission
'of writtan statement and further '
//! C{Q lorders. Inform respondents.

Section oule-n '

Guntesl Administrative Cribaas
Guwabati Benoh,

No interim relief is prayed for
in the application,
Guwahatiel.
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! Nr P K waerl learned counsel

‘:for the appllcant submits that the

applicant is due for retirement on
430-4-95,.fhe he3aring of the spplici-~
© ,tion may be expediated., The resoonden
57 6 have already been served. Their
4 PRI

-should—b& 1o dlfficulty in completing

M'the serulcedof~respﬁﬁdpnts i ¢o 4.

cant may.-pursue “ths $§3me, The reguire
,for early hesring is justified,
:Appligation is therefore, directed
rto beilisted for hearing f#e® peremp-
'torily on 11-4-95, All the respondent
' should file their wiitten statement
slf any Q) 8T before 5-4-95, Learned
advocate/to apply for certain record
He has given liberty to apply separa-
tely for that purpose. :

. The' learned advocate for the app11~(

Vice=Chairman

Member

~ Mr,B.K.Sharme for the respon-

,dents., Four weeks for counter,

Adjourned to 29-5-95 for orders.

-Vice~Chairman

Member
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Adjourned to 11-7-95.! No counter file

till to-day. /
, 7 -

Vice=hairman

Memb@b

Mr R.K.Tiuari/NrAB.K.Sharma.

Time to file rejoinder granted for
four weeks., Written.statement is already
filed, Adjourned to 28.8.1995 for orders.

Me T _ Vice=Chairman
. . L
, ' pg - -
# . | «’\j/"
29-8-95 . Adjourned to 28-9-95 for further
orders.
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Ad journed to 22=1-96.
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12.3.96 Learned éounsel Mr B.Mehta for
' -the applicant.
List on 10.5.1996 for hearing.

| ﬂ . »..(A/w | /@\4 w‘”: o In" the meantime applicant may file
WW bt \}3 - . - rejoinder.
oﬂ A .
°"l ( ) Membe;'
pPg , |
10.5.96 ) ‘Mr~SaSarx-aa for the applicant.

List for hearing on 19.6.96.
' " Member
P9
19.6.96 Mr B.Mehta for the applicant.

. J)\/> '\m&& Mr B.K.Sharma for the respondents.
’ *&M | List for hearing on 18.7.96.

.{ﬁ? c - - | . T | Member
m * N .

18=7=96 Learned counsel Mr.B.K.Sharma
' for the respondent, List for hearing

| © on 16-8-96s .

‘ Member
o WS Im |
4 %
.16.8.‘96‘ ’ .None for the applicant.
%ﬂ"‘ %o,\ /Ce,"‘ /z\e ; Mr. B.K.Sharma for the respondents.
C e 5“’4’ gy\ _ * List for hearing on 13.9.96.
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None present.

List for hearing on 16.10.1996.

Member

None present. List for hearing on 4.12.96.

Member

List on 20.3.97 for hearing.

X6 —

Vice-Chairman .

This case is

case be listed on 1.4.97 for hearing.

ba

Merﬁber

ready for hearing. Let the

O

Vice-Cairman

Learned counsel Mr.5.5arma for the
applicant and Mr.B.K.Sharma ¥fearned counsel
for the respondents. are present.

Let this case be listed for hearing

on 1-5-97. : o
Memb!'e'r V%)%rman
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1.5.97 On the prayer of Mr. S.Sarma, learned ‘
counsel appearing on behalf of the applicant hearing
{ . Lb is adjourned till 10.6.1997.
, N '
o, Lo b
) Member Vice-Chairman
94“;
15.7.97 Counsel for the parties submit that the

case is ready for hearing. ‘
List for 'hearing cn 26 .8..5}7.

o

1Vice-C:hainnan :
28\?‘6-_? 9/
' 1b)
Deas |y A A S ‘ |
ey %\\‘-’VQK , QQJ\M,\E.Q.W On the prayer of counsel for the _.—_

parties let the case be listed for heariny

o e
iy &2/ on 25.9.97.
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Heard the learned counsel

for the parties. Hearing concluded.

Judgment delivered in open court,

kept in separate sheets. The applica-=-

tion is disposed of. No order
as to costs. -
Member Vice-ng%;E;;
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e , DATE OF DECISION _16,12.197_ " |
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__Smt Ayesha Baruah (PETITIONER(S)
- . A a T --

. i  Mr S. Sarma » ADVOCATE FOR THE

S - - - A | PETITIONER (S)
VERSUS

Union of India and others _ RESPONDENT (8)

. ADVOCATE FOR THE.

Mr B.K. Sharma, Railway Counsel . RESPDNBEN%D (Sgg - -

THE HON'BLE - MR JUSTICE D.N. BARUAH, VICE-CHAIRMAN .
THE. HON!BLE MR G.L. SANGLYINE, ADMINISTRATIVE MEMBER N

1; Whether Reporters of local papers may be allowed to
 see the Judgment ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of -
. the judgment 7 .

.4, Whether the Judgment is to be circulated to the other
' Benches ? ‘

Judgment deliyered by Hon'ble - Vvice-Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.3 of 1995

Date of decision: This the 16th day of December 1997

‘The Hon'ble Mr Justice D.N. Baruah; Vice-Chairman

The Hon'ble Mr G.L. Sanglyine, Administrative Member

Smt Ayesha Barua, -
Qr.No.120/B,

Maligaon, Guwahati.

«.....Applicant

By Advocate Mr S. Sarma.

=versus-

The Union of India, represented by
The Secretary, Ministry of Railways,

"New Delhi.

The Railway Board, represented by
The Chairman, Railway Board,

" Ministry of Railways, New Delhi.

The General Manager,
N.F. Railway, Maligaon.

The Selection Committee

(for formation of Panel to the two posts
of Matron/Group B for the year 1994),
Represented by the Chairman,

Selection Committee,

Maligaon Headquarter, N.F. Railway,"
Maligaon.

The Chief Medical Director,
N.F. Railway, Maligaon.

Smt Biruprava Singh,
Matron, Group 'B' Central Hospital,
N.F. Railway, Maligaon. «+++..Respondents

By Advocate Mr B.K. Sharma, Railway Counsel.

® 8 885 60600 0 a 0000000 s
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ORDER

BARUAH.J. (V.C.)

The applicantv has approached this Tribunal
challenging the Annexure VII Order dated 17.10.1994,
whereby, the applicant was superseded by the 6th respondent.
According to the epplicant, she was senior to the
6th respondent, and therefore, there was no reason
to supersede her. At least, while superseding the
applicant by the impugned order no reason was assigned.

Hence the present application.

2. | We have heard Mr S. Sarma, learned counsel
for the applicant and Mr B.K. Sharma, learned Railway
Counsel appearing on »behalf of the respondents.

‘Mr S. Sarma submits before wus that being aggrieved
by the.Annexure-VII impugned order the applicant submitted
Annexure VI representation dated 23.9.1994. However,
the representation has not yet been been disposed
of. Situated thus, the applicant was compelled to
apprdach this Tribunal: According to Mr. S. Sarma
there was no reason to overlook the case of the applicant.
The learned ceunsel further submits that the Annexure
II order was arbitrary, .unreesonable and unfair.
Mr B.K. Sharma, on the other hand, tries to justify
the aetion of the respondents. He submits that it
was . a selection post and the applicant was found not

suitable. Be that as it may, we find it difficult

tO..........
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to dispose of this épplication without any reasoned
order - passed by the authority on the Annexure VI
representation dated 23.9.1994 submitted by the applicant.
The impugned Annexure VII order also does not indicate
why the applicant was superseded. Therefore, in = the
fitness of things, we feel it will be expedient to
direct the respondents to dispose of the Anenxure

VI representation dated 23.9.1994.

3. Accordingly, we dispose of this application
with direction to the competent authority to dispose
of the. Annexure VI representation dated 23.9.1994
submitted by the applicant with a reasoned order.
This must be done as early as possible, at any rate
within a period of three months from the date of receipt

of this order.

4, The application is accordingly disposed of.
However, in the facts ‘and circumstances of the case

we make no order as to costs.

g W

( G. L. SANGLYANE ) ( D. N. BARUAH )
MEMBER (A VICE-CHAIRMAN

nkm
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

O.a. No, of ;995‘

BETWEEN

. Smt. Ayesha Barua,

Gosala Colony, .
Qr.No, IZO/B' Maligaon,
Guwahati-781011,

AD

1. The Union of India, represented by the
Secretary, Ministry of Railways,
New Delhi-110 001,

2. The Railway Board, represented by the
- Chaimman, Railway Board, Ministry of
Railways, New Delhi-110001.

3., The General Manager, S

4, The Selection Committee
(for formation of Panel to the two posts of
Matron/Group-B for the year 1994), .
represented by the Chaimman, Selection Committee
Maligaon Railway Head Quarter,
N.F. Railway, Maligaon, Gawahati-11,

5, The Chief Medical Director, '
N.F. Railway,Maligaion, Guwahati-781011.

6. Smt, éimpxava"Singh,

Matron, Group-B, Central Hospital,
N.F. Railway,Maligaon, Guwahati-~781011.

«es  Respondents

DETAILS OF APPLICATION

1, PARTICULARS OF THE ORDER_AGAINST WHICH

e Rl b~ S Aal e R s

THE APPLI CATIOn IS MADE

The application under Section 19 of the Adminie

strative Tribunals Act, 1985 is directed against :

Con tds «P/ 2e
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(1)  The appointment of respondent No, 6 to one of the
selection posts (rese-rved for ST of Matron/Gréup.B
pursuant to the office Order No, 232/94(Medical) dated
17.10.94 vide Memo No,E/254/I11/9/2(0), issued with the
approval of General Manager, N.F. Railway (Respondent No, 3)

and the Chief Medical Director, N.F. Rai lway (Respondent
No, 5) ; and

(11) The deemed refusal of the respondents to consider the
applicant's representatlon dated 23rd September 1994

(23. 9.94) wherein the applicant had made allegations

of unfairmeans and ‘'manipulation' coupled with irrequla- -
rity in' proceéure which vitiated the selectionfof the

reserved ;iost of Matron Group ‘'B’,

2. JURISDICTION OF THE TRIBUNAL :

The applicant declares that the subject mat.er of

the instant case is within the jurisdiction of the Hon'ble
fribunal, '

3. LIMITATION :

The applicant does not have any alternative or
appmpriate remedy available tci him under the relevant service
rules., The instant application is being filed under the extra-
ordinary circumstances as the applicant wbﬁld‘be XE superannuated
on 30.4.85 and if the apﬁointrnmt of respondent No, 6 to the
reserved selection post of Matron Group 'B' igs allowed to stand
the same would irreparably affect the service conditions of the
applicant. It is thus stated that the instant gpplication fulfils
the legal requirements of limitation as laid down under section

21 of the Administrative Tribunals Act, 1985,

Contd.. ap/go :
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4. FACTS OF THE CASE :
4.1 . The applicant is a citizen of India., She belongs

to Garo community which is one of the Scheduled Tribes, The

gpplicant was directly recruited as Nursing Sister in te N.F.

Railway and was appointed to the said post on 24.1,64. The

applicant was promoted to Matron .Graée-;II on 1,1,84 and was

subsequently promoted to Matron Grade-II the very next year

in September 1988,

The respondent No, 6 is nearly 6 years junior to
the petitionér. She was promoted to the post of Nursing Siste
on 1.5469. In the provisional seniority list of Nursing Siste:
as on 1.4.80 tﬁe .app‘licantb name was shewn at Sl, No. 10 while

the name of the respondent was at Sl, No. 29,

Copy of the Provisional Seniority List of Nursing
Sister as on 1.4.80 is annexed herewith and marked

as AWNEXUREI,

4,2 “ Tha ¢t the épplimt by now has spent more than 30
years of unblemished and meritorious service career in the
N.F. Réilway; Since the very beginning of her career in the
Railways this applicant was never adversely commented upon
by her superiors and her ACR remained unblemished throughout,
In the year 1979, the applicant was alsé awarded ce_rtifiicat_e

of merit for merdtorious performance during that year.

Copy of the certificate of merit is annexed
herewith and marked as ANNEXURE:II.

4.3 . " That from Matron/Grade-II, 'the next higher post
is that of Matron-Group °'B', Though this post is a selection

post but since last 15 years this post was never filled up

Contd, .P /‘4.
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through the process of selection and the practice developed
of promoting the senior most Matron-Grade-II to the post of

Matron-Group 'B'e

4.4  That the Indian Railway Establishment Manual
(hereinafter alluded to as tke ‘Manual’, for the sake of
brevity) lays down the Rules goveining promotion of subordinate
staff to Group-B pOsts. In regard to the conditions of eligi-
pility for promotion to Group-B, it is provided in the Manual
that ali Group 'C' employees working in grade the minimum of
which is Rs.1400/- in the revised scale and in the higher Group
e grades on a regular basis who have rendered not less than

3 years of non-fortuitous service in the vgrvade and have

reached the stage of Rs. 1640/- ére eligible for promotion to

Group- Be

4.5 That in terms of the eligibility criteris as

stated abové. the applicant came within the zone of considera=
tion for promotion to Matran-Group 1B* in 1988. But as stated
earlier that despite Matron 8roup'B' post being a selection
post, the selectién test was nevex held and the Matron-Group
'B* post: was filled up by promotmg the seniormo st Grade II
Matrons. As during the period 1988 to 1993 the appiicant was
not the seniormost Matron amongst the Grade II ST Matrons, she
was déprived of the opportunity of promotion to Matron-Group'B*
Had selection test been held during the period 1088 to 1993

fo f£i11 up the vacancy in Matron-Group B post the applicant
also would have got the opportunity of promotion to the post

of Matron.Group-B.

4,6 That in 1994 when the appiicant was the seniomost

amongst the Grade-II ST Matrons, then two posts of Magraon-

Group 'B'‘became vacant. One was the reserved post meant for

oontd, J.P/56
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ST while the other was the,'unreslerved post meant for general
candidates. As by this time, the appilcant was the seniormost
~ Grade-II ST Nurse it was expected that in confommity with

the past practice thé seniormost of the ST grade II Nuxsé
would be promoted to the reserved post of Matron Group ‘B’
while the senioxmost amongst the general Grade-II Nurse would
Abe promoted to the other unreserved post of Matron Group ‘B’ |

However, this time, it was mot to be o

4,7 That the respondents in departure from their

past practice which they had religiously followed for moxe thar
a decade, decided to nold the selection test for filling

up the two vacan.cies jin the Matron Group-B posts. The

reaéon fér this sudden departure from the past practice is
not for to seek. The respondent No, 6 who belongs to 2 Schedul
Tribe, came within the zone of consideration in 1994 for
promot:.on to the Matron Group'B’ post. It is pertinent to
mention here that a very close relative of respondentho. 6
is a senior doctor in the Maligaion Railway HOspJ.tal Since
respondent No. 6 is hearly 6 years junior to the appiicant
therefore, had the past practice of prorhoting the senibrmost.
crade.II Matron been followdd the respondent No. 6 would have
been deprived of thev opportunity of promotion to Matron- |
Group 'B’. Hence the only way to promote the respondent No. 6
to the reserved post of Matron Group B was, to hold the
gelection test and to enable her to score over the appiicant

through & other means.

4,8 That in the past the seniomost grade II Matrons
happened to be either a relative or closer to one Or the
| other senior officer of the medical fraternity of N.F.

Railway, Hence the occasn.on never arose for holding the

Oontd...P/G. '
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selectio: test for filling up the vacéncies in Matron Group

B pos’cs and the vacancies were filled by promoting the seniomo
of the grade II Matron, The misfortune of respondent No, 6

of being junior to appiicant demanded departure from the

past practice, Hence to £ill up the vacancies in the two posts
of Matron Group B in 1994, it was decided to hold the selection

test.

4,9 That vide General Manager (P) Maligaon's XXR No,
E/254/111/9/2(0) dated 24.8.94, it was notified that the
written Examination for the two pos;:s of Matron (Group-B)

(IST & IUR) will be held at 10,00 Hrs. on 12th September 1994,
The notification also contained the namesof the candideles

who were eligible to appear in the _Said written exatﬁination.
There were total 7 names viz. (i) Indira Barua (UR), (2)
Manju Rani Das (SO (3) Ayasha Barua (ST) (4) Alley Geozge
(Ur) (5) Maya Nandai (UR) (6) Biru Préfra singh (sT) (7) M.

Jacob (UR) - All Matrons Grade-II,Maligaion Ran.lway f‘bspital.

F:ém the aforesaid, it is thus clea: that for
one reserved post (ST) of Matxbn Group B, the names of only
two matrons were included in the lis who belong to Scheduled
Tribe i.e. Ayasha Barua (applicant in the instant case) and

Biru Prava Singh (respondent No, 6 in the instant case).

Copy of the XXR No., E/254/I1II/9/2(0) dated 24.8.,24

is annexed h{erewith and marked as ANNEXURE;III.

4,10 That in terms of Znnexare:III a general notce
was 1ssued vide NO.E/254/1-Pt,V(DMO) dated 26.8,1994 wherein
apart £rom notifying the date and time of written examirsation

Contd...P/7o
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the names of total five matrons were given (including both
8T and general) with the direction to spare them for examina-

tion.

It is worthwhile to note that vide Annexuré;III

total matrons (including ST and general) were found eliigible
to appear in selection test for two posts of Matron Group B
but the‘aforesaid notice dated 26.5.94 deleted the two names
and réduced the total names to 5. Out of this 2(two) were
scheduled fribe candidates (applicant and respondent No, 6)
against 1 (one) ST post of Matron Group-B while 3 (three) were

general candidates against smml(one) unreserved post of Matron

Group-B.
Copy of the notice-dated 26,8,94 1s annexed
herewith and marked as ANNEXURE:IV.

4,11 That the Manual lays down the Rules determinlng

the number of employees to be called for selection. As per the
rules, the number of ST candidates to be considered for selecb
tion shoﬁld.be 3 times the number of reserved posts. Moxeover,
if adequate number of STs are not available within the field
so detenminedvfor consideration against reserved vacancies,
the field should be extended to five times the numbex of
vacancies and only those STs coming in the excended field,

should be considered.

In the instant case as the selection was held for
only one reserved vacancy for ST in the Matron Group B post
therefore, as per the rule, 3 ST Grade II Matron ought to have

been called for selection and if the adequate number of ST

Contd, ..P/8.
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Grade II Matron were not availaole within the field so
determined then as per the rules, the field ought to have been
extended to five times the number of vacancies. Hence in the
instant case @ither 3 or 5 ST Grade II matrons ought to have
peen called fox selection. As the same was not done and only
two ST grade II Matron were called for selection, therefore,
it is submitted that the very prCéss of selection began

with the infraction. of rules.

4,12 That the séne of consideration was not extended

to 5 ST grade II Matron for the simple reason tat the
respondents had no desire to make things complicated and
difficult for respondent No. 6. Purpose was not to carry out
celection in its true spirit but to ensure that respondent No.6
is promoted to Matran-Group *B' without much fuss. Had respon-
‘dent No, 6 been the seniormbst grade II ST Matron, the spplicant
has absolutely no doubt in her mind that in that case, no
selection would have been deemed necessary by the senior. |
Medical Officess and like the decade old practice the respondent
No, 6 would have been promoted to Matron~Group ‘'B' on the

basis of her seniority.

4413 That as notified the written examinatioh was held
on 12th September 1994 followed by medlcal examination after

3 days. As per the practice only those who clear the medical
test are called for interview. The applicant alongwith
rew'pondent No., 6 and other three general'candidates was called
fox;‘ interview and she accordingly appeared in the samé. It is
stated that the whole process of written examination fex toO
interview was completed in one week's time i.e. by 19th

September.

mntd. L .P/g ."
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4,14 That during this 7 days period from 12th September
to 19th September when the selectiun procéss was carried out
there were lots of reports/complaints like giving unfair and
unreasonable attention to respondent No, 6 by the influential
members of the medical fratemity, changing of answer scripts,
manipulation in marks and the adopting of other uﬂfair means.
It is worthwhile to mention here that the respondent No, 6 was
given the luxury of sitting in a separate room at the time of
written examination. She was the only examinee in that room,
Such were the goings on and the prevailing atmosphere that the
'result of the selaction was unofficially known to éveryb&dy
in the Medica 1 Department, This provoked a sharp reaction
from the Nusgsing Staff in genetal and in the rqp:eéentation
aated 23.9.94 (which was sent within four days of the complefior
of selection process) signed by 68 members of Nursing Staff
{inclusive of Matrons and Nursing Sisters) request was made

to the €kkf Chief Personnel Officer fox consider only the
seniormost Grade II Matron for promotion tovthe post of Matron
Group B by judging her suitability through the ACRs and the
overall service record. In the representation Chief Personeel

Officer was alsc reminded of the past practice.

Copy of the representation dated 23.9.94 is
annexed herewith and marked as ANNEXURE:&XV

4,15 That on the same date viz. 23.9.94 the applicant
in xks her indiﬁidual capacity sent the representation to the
General Manager, In this representafion applicant sgpoke of
bungling.in the selectién.process and also referred to the
unfair means and.manipulatidn that were resorted to in theb

course of selection process.

Contde. .P/IO .
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2pplicant's
Copy of theérepresentat:.on dated 23.9.,94 is
annexed herewith and marked as ANNEXURE:; VI,
4,16 That the Annexure:VI representation of the applicant

failed to evoke any response from the :espohdents. But what
was s’;ated in the said repiesentation tumed out to be true
when on 17.10.94 the respondent No, 3 vide office order No,
232/94 (medical) appointed the respondent No, 6 as Matron

Group B against the existing resewved(ST) Vacancye

. Qopy of the impugned office oxder dated 17.10.94'
is annexed herewith and marked as ANNEXURE: VII.

4,17 | . That the Annexure:VIi office order is silent

about the formation of Panel and the names that have been
included in the Panel, It is stated that the Panel and the
names which appear there have been kept as a closely guarded
secret. To the infommation of the applicant, her name also
appears in the Panel, If this is true then by virtue of her
seniority, applicant ought to have been appointed to the post

-of Matron Group ‘B’ in precedence over respondent No,6,

4,18 That there must be transperancy in the functioning
of administration empecially in the mat'tler of zeémitxnent

and selection to the public post. There is no ratioﬁale

behind maintaining a secrecy in so innocuous a matter as that
of formation of pahel and names included therein for the purpose
of making selection to the posts of Matron - Group ‘B'. That
the secrecy becomes necessary when one has something to hide.

Hence the instant case is a fit case wherein this Hon'ble

contd.. B/1d.
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Tribunal may be pleased to direct the Railway adninistration

to 1ift the vell of secrecy over the Panel.

4. 19 That +the applicant states that she would reach
the age of supex:annuation on 30.4.95. Due to the irrfgulanties
of the Railway administration she has missed her chance of
promotion. The sole purpose of her filing this application

is to enéuze that the Railway administration in filling up the
vacanciés in selection post of Matran Group'B' does not act |
on mere whim but acts strictly in conformity with the rules.
The respondents cannot when it suits them make ap‘pointmenfs to
the posts of Matron Group B on the basis of seniority and
awitch over to the process of selection when ‘senio:ity as a
pasis defeats their interests. Moreover, the irregularities
which were commitfed in the process of selection ha@®badly
vitiated the whole process. Hsmce the interference of this
Hon'ble Tribuna. is necessary for undoing the wrongs done

in the process of making selection for the reserved post of

Matron, Group 'B’.

4,20 That after the Annexure:VII office order dated
17.10,94 the appiicant submitted yet another representation
by way of reminder dated 3.11.94. Even this reminder failed
to evoke any response from the respondents. Applicant

states thatsno-.useful purpose would be sérved in pursuing the
matter any further with the respondents. Hence the spplicant
has come before this Hon'ble Tribunal Hr the xedressal of

her grievance.

Copy Of the reminder dated 3,11.94 is annexed

herewith and marked as ANNEXURE: VIII.

mﬂ td. L ] op/lz.
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4,21 That the applicant files this application bonafide

and to scure the ends of justice.

5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS

MM

5.1 That since last 15 yeatrs appointment to the post |

of Matrons Group-B was not made through the process of selection
hence it amounts to break down of ‘the rules of selection and
th @ practice followed in the la&t 15 years itself has

acqui red the fom of a rule. The departure by the respondents
f):om the ‘sald practice in e instant case is thus not px= |
permissible in law. |

'5;2 That the failure of respondents to @ll the requisite

number of employees for selection in wanton infraction of the

rale has incurably vitiated the selection process from the

very start.

563 That the irregularities, malpractices and the
adoption of unfair means in the process of selection have

badly vitiated the selection,

5,4 That the non-disclousre of names in the panel and
the velil of secrecy that surrounds it, is wholly impermissible

and without any sanction of law, -

‘5.‘5& $hat the process of selection and the impuoned
Annexure: VII office order dated 17.10.94 in pursuance thereof,

are violative of Articie 14 and 16 'of the Constitution of Indl.

56 ' That the respondents while caliing for the selectiomm

for filling up the vacancies in the posts of Matron-Group 'B',

Contd. .P/13.
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have acted maliciously, whimsicalliy and capriciously. They

acted in total disregard to the estabiished principles of service

jurisprudiecce.

6, DETAILS OF REMEDIES EXHAUSTED 3

The applicant declares that no ‘appropriate altemé.

tive remedy is available to him in the instant case.

7. MATTEXS NOT PREVIOUSLY FILED OR PNDING
BEFORE ANY OTHER COURT :

R TS SR

Thé appli cant further deci?res that he has not

iled any applicats.on, writ petltlon or suit regarding the

matter in respect of which this application has been made
before any Court or any other authority or any other Bench
of the Tribunal nor any such applicaticn, writ petition' or

sait is pending before any of them,
8, RELIEFS SOUGHT :

8,1 Admit the p& iticn, call for the records especially
the papers/documents, throwing light on the selection

procedure and the formation of Panel,

8.2 Quash the appointment of respondent No, 6 to the
selection post (reserved for ST) of Matron Group-B

ax;d to that extent set aside/quash in part the office
order No. 232/94 (medical) dated 17,10.94 (Annexu re: VII)

8.3 Direct the respondents to hold a fresh selection in
accordance with law to the selection post (reserved

for ST) of Mat ron Group-B.

8.4 Pass any other order/orders as may be deemed fit
and 'px:oper' in the facts and circumstances of the case

for the ends of justice.
Contd. op/ 14.
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8¢5 Award cost of this application to ke applicantk..

9, INTERIM ORDER PRAYED FOR :

‘ |
- In the facts and circumstances of the case, applicant

does not pray for any interim order,

10, csens
| Ppplicant has filed this application thz:ough his
Advocate.
11, PARTICULARS OF THE BANK DRAFT/POSTAL ORDER FILED
- IN _RESPECT OF THE APPLICATION FEE :
 (1) I.P.0. No, 03 865429 (i3) pate 30-19}
(iii) Payable at : Guwahati,

12, LIST OF ENCLOSURES :

AS stated in the Index.

VERIFICATION

I, smt. Ayesha Baruah, aged about 57 years, wife of
Shri H.S. Baruah, at present working as Matron, Grade-II,

Central' ‘Hospitai, N.F. Railway, Maligatn, 4o hereby solemnly

‘affirm and state that the statements made in par agraphs 1 to

4 and 6 to 12 are true to the best of my knowledge and belief

~and those made in paragraph 5 are true to my legal advice and

1 have not suppressed any facts relevant to the case.
And I sign this verification on this te day of
December 1994 at Guwahati,

e

e
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- 19 - | ANNEXURE: I1I
XXR MLG | 24/8/1994
QHMS/LMG
MS/IC/NJP

DRM(P) /KTR & LMG
MEDICALJ DI RECTOR/ CEN TRAL I—D&’/MLG(BY HAND)

NO. E/254/I1I/9/2(0) (.) WRITTEN EXAMINATION FOR THE POST
MATRON (GROUP B) (1 ST & 1 UR) WILL BE HELD AT 10,00 HRS ON
12TH SEPTEMBER/94 IN d@/MLG's OFFICE (.) FOLLOWING WILL:iNG
ELIGIBLE CANDIDATES SHOULD BE DIRECTED TO APPEAR BEFORE

THE WRITTEN EXAMINATION ACCORDINGLY (.) (1) INDIRA BARUA (UR),
MATRON/GR,II/MLG (2) MANJU RANI DAS (SC), MATRON/GR.II/LMG,

(3) AYASHA BARUA (ST), MATRON/GR.II/MLG (4) ALLEY GEORGE(UR),
MATRON/GR.II/NJP (5) MAYA NANDI (UR) MATRON/GR,II/MLG |
(6) BIRU PROVA SINGH (ST), MATRON/GR.II/MLG AND (7) M. JACOB
(UR), MATRON/GR.II/MLG (.) THE CANDIDATES MAY BE ADVISED THAT

THERE WILL BE NO ABSENTEE SELECTION (.) ENSURE COMPLIANCE

WITH AV INTIMATION TO THIS OFFICE (.)

MARS BRAHMQ.-
DY.CPO/GAZ

No.T.T.

' Copy by post to :

1. QMG/MLG  (2) aMs/mMG  (3) MS/Ic/NJIP
4. DRM(P) /KIR & LMG  (5) Dy.CMD(ADMN) /MLG

6., Staff concerned.

L)

84/~

= LIL/ ' ( Mrs., M. Brahma )

I , CPO G
( For G MANAGER (P)
0 v

ﬂ&é-

)35 o coe
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N.F. RAILWAY

Office of the
Medicai Director,
Maligaon
Dtd. 26,08.1994

' No. E/254/1-Pt,V(MED)
To : !
Matron/M/MLG.

Written Examination for the post
of Matron/Gre. B.

Sub

e

@1(P) /MLG's XXR No. 4/254/II1/9/2(0)
dt. 24.8.94.

Ref

L 1

In temms of GVI(P)/MLG's XXR under reference the
written examination for the post of Matron/Gr. B. will be
heid on 12.9.94 at 10 hours, in the office of the CMD/MLG.

The following eligible Matrong/II/CM/MLG may be

spared to appear before the written examination. in time.

1. Smt., Indira Barua, Mgtron/II/CQ/MLG (XX UR)

2, " Ayesha Barua - 30= (s7)
3. 9 " Maya Nandi -d0= . (UR)
4, ° Biru Prava Singh «do- (sT)
5., " M. Jacob -do- (UR)

' There will be no absentee selection,

(DI. A.S. DEb )
Br.DMD/Adn
For Medical Di recto r/MLG

CoPytoz

1. G.M.(P)/MLG
2. CMD/MLG
3. Matron/II/concemed.

Sd/-

(Dr. A.S. Deb )
Sr. DMD/Admn

M For Medical Director/MLG.
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The Cnief Personnel Officer,
N.F. Railway, Maligaion ,
: (Through properchannel)

Sub- Filling above the post of Matron/I-(Group-B).
Respected Sir,

We have the honour tov request you to consider our
humble request as follows :

That sir, the administration has taken necessary action
to fill up 2 (two) posts of Marron-I(Group-B) (one UR and one
ST), for which the written test has been held recently.

- That sir, in the past for filling above the post of
Matron Gr-I, no positive selection was held and the promotion
were given based on the confidential report and service record
énd to senior most MatranfGr-II only considered for the said
pOSto

Although we had submitted an appeal to the administra-
tion that the procedure followed in tke past for filling up the
post of Matron/I should be done this time also but it was
regretted.

However. we would remain thankful to the administration

" §f seniommost Gr II Matron are only consider for the post

mention above. ‘ :

The above gesture of the administration wili definitely

. give satisfaction to all the Nursing Staff of this railway.

Thanking you,

Date : 23.,9.94 Yours faithfully, |

_ S4/-

15, Pratima Bhuya | 1. M. Jaidy

16, Phulkumarl Kalita 2., Niva vasgupta
- 17, Kalpana Haldar 3, C Abraham

18, Sipra Mukherjee 4, M, Suju
19, Mina Sinha - 5. A Ghosh

2. Premi Newton 6. Lila Paul

21, Ratna Bhattacharjee, 7. Rubi Barua
22. Illegible 8, Sanghamitra Choudhury
23, Runumi EBharali - 94 Iliegible
‘24, Jayashree Das, 10, Jessy Johnson
25, Tapati Mukherjee 11, Nilima Nath
26, Namita Dutta - 12. R. Parmathi
27. M.G Mariam 18, Jyotsna Das

14, Snee Talukdar.

Contde..P/ 2.
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Jessy Jolmson Nursing Sister.
Niva Dasgupta Nursing Sister.

C. Abraham Matreon Gr II CH MLG
M, Sanju Matron Gr. II CH/MLG,
Bnee Talukdar S.N. CH MLG o
Manimaya Jain Matxon 1II MD/IMG
N. Natha Matron GI, II/MLG
A, Ghosh Matron II

Sushila Das Matron II
Sanghamitxa Choudhury = SfNurse
S. Choudhury, Matron-II I
Gita Purkayastha - N/S

Lila Paul, Matron-lIl

Geeta Raha, Matron-Il

aA,Dype N/S

Pranati Kar, N.S _ -
Bijali Das, N.S .
Maya Rani Basumatari, N/S Med/MLG
Chandana Hare N/S, Med/MLG

Mrs, Juttika Dutta, N/S/Med/Mlg.
Chandana Paul, SN/Med/MLG ,
Lakshi Rani Das, Matron-II
Jyotsna Das,

Pratima Bhuyan

Jayashri Das

K. Acharjee

A, Blswas

S. Bhadra

R, Barua Matron II/CHS/MLG
Neyati Ghose

Kusum Das,

R. Parvathi

M., Mus, :

Ratna Bhattacharjee = S.N.
Bhisamma Rajan, N.S.
Runumi Bharali, N.S.
Namita Dutta

MoGo.MalIim Sono

Ratna Dutta ¥.8.

M. Konswar, S.N.

=y

Annex. ¥ cont,
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-ANNEXURE: VI
ADVAN CE QOPY SUBMITTED '
To _ Dated Maligaon
The Generali Managex (P) ) Sept 23, 1994.
N.F. Railway, ‘ '
Maligaocn .

Through proper channel

Sub : Appeal to &dvance justice in
selection for Matron Group ‘B,

sir, -

Being agg compelled by the circumstances, I lay
pefore you my following prayer with the expectation that
it will not cause any annoyance. ’

Sir, by your benevolent ac‘tion,’ after ptitﬁing
continuous hard service of long 30 years in Nursing Cadre,
in accoraance with seniority, I got the chance to appear
in the written test of Matron Group 'B' which was held
on 12.9,94. My seniority position stands at 3rd and
belongs to ST community. Sir, it is fact that result
hsa not been given to know to magy candidates officially
but has béen given to know to many candidates and this news

is spread ail over. From that news it is crystal clear ¢
that fxxx unfair means and manipulation has taken place

otherwise this type of marks could not be scored by some

orthe candidates.

How I like to point out some lacuna in the

procedure of selection held.

(a)'N'umber of post to be filled up has been
published for 2 (1 UR & 1 ST)

(b) It is heard that panel of four persons
' is going to be formed. But only 7 candidates
have been @lled to appear in thzt selection
It is not understood as to what procedure
the administration has adopted as it does
not satisfy the norms of elther suitability'
test or selection. |

sir, it is the right ofevery railway employee
to ha e justice from the administration but by the actiou
admini stration I am afraid, this is going to be defeated

— Contde o oP/ 240
a L(A ’ .
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from an influencial angle. News also ¢Oes like to the
extant that even answer script has also been changed forx
furtherance of somebody's interest. Sir, near future I
wili retire from Rly. service but as a citizen also I
desire to see that administration's good will prevails
as impertial and honest. '

For continuance of this faimmess, impartiality
I would request you to cancel this selection and hold the
same in presence of 3 PHOD's who will remain as invigilator
and evaluate the answer script on the same date before L

sunset.

2n4 thig kind of action willi meet the natural
justice to all and there will remain no room for copying,
manipulation and any other kind of misdeed by powerful loby.
sir, &t this last stage of my service I do not
desire to seek justice from any other dorum with high \
expectation that your honour will advance justice to this
poor applicant.

Hope your honour will let met know the action

taken as early as possible.
Yours faithfully,

Sd/=-
Ayesha Baruan
Matron/Gr.II CH/MLG.

Copy forwarded for in6a@rmation and necessary action to :

1., The General Manager, N.F. Rly, Maligaon
2. The C hief Medicai Director, N.F. Rly, Maligaon

'3, The Medical Director, N.F. Rly, Maligaion

4, The Director (Health), XXE.Rly Board, New Delhi
5, The Chief Vigilance Officer, N.F. Rly, Maligaon
6, The Gen. Secretary N.F.Rly, Bnployees Union, Maligaon

< Yours faithfull

<7
N

> AL‘:—s
Jocale
‘7@ \/\f)rSA

e



- 25 - ANNEXURE-VIL
_ NORTHEAST FRONTIER RAILWAY

OFFICE ORDER NO.232/94(Medicai) Maligaon, dt. 17/10/92.

The following 2 (two) Matrons/Gr.II/N.F. Railway who
have been empanélled for promotion to the post of MATRON/GROUP-B
in scale Rs. 2000-3500/; through a selection congisting of writter
test and viva-voce test, are ‘appointed to officiate in Group-B
service and posted as MATRON/GROUP-B in the Central Hospital

N F. Rly/Maligaion against the existing vacancies :

Name and present designation Posted on promotion to -
- Group=-B_Service

s

1, Sut. Indira Barua (UR) Matron/Group-B/Central

Matron/G.1I/Central Hospita ‘Ho spi tal/Maligaon
al/Maligadon ‘

2, Smt. Biru Prava Singh(ST) Matron/Group-B/Central

Matron/Gr,II/Central Hospital/Maligaon
Hospital/Maligaon (attached to Nurses Trg.
' SChOOlo)

This issues with the approval of G and aMD.

sa/- |

Fox GENERAL MANAGER (P)
N.F. RLY/MALIGAON

Copy forwarded for infoymation and n/action to :

1. CMD FA& CAO CVO & SDaM/MiG  (2) Fak CAO (EGA) /MLG.

. 34 Medical Directoxr/ Central Hospital/Maligaon. The dates of

assumption of charges in Group-B service of the staff concem
ed may be intimated to this office early. The non-gazetted
p/Case, service sheet, leave Account of Smt, Indira Barua
and Snt. Biru Prava Singh may be sent to this office daly

up dating the position.

4, PS to @/MLG (B) PA to OMD/MLG,
7. Smt, Indira Barua, Matyron/Gr.II/Central tospl tal/MLG
8, Smt, Biru Prava Singh, Matron/Gr.II/Central-Pbsp./MLG.

9, Spar e copies.

S3/-
For GENERAL MANAGER (p)
N.F. RAILWAY MALIGAON
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& 26 - ANNEXURE-VIII

(Advance copy sent)
To

The General Manager (P)
N.F. Rly, Maligaon
Guwahati-ll.

Through proper channel

Sir,

Sub ~ My appeal dated 23.9.94 regarding
selection of Matron Gr.I (Group-B)

With due respect I like to draw your attention to
my earlier appeal submitted to you on 23.9.94 but not reply
has been received from your end asz yet.

sir, vide my appeal dt. 23.9.94 I pointed out some
irreqularities as is heard, going to take place in the publicae=
tion of result of selection of Matron Gr.l,

Sir, till date I have not received any reply
£yom the administration regarding what corrective steps
has been taken by the administration.

Hope, your goodself will take the troubles to let
me know as to what action has been taken on my appeal which I am
expecting anxiously.

I renain sir,

Yours faithfully,

sd/- |
( AYESHA BARUA )

Matron Gr,II
Central Hospitai/Malgaon

Dated 3.11.94.
Copy for infommation and necessary action to :

1. The General Manager, N.F. Rly, Maligaion, Gawahafi-li.
2. The Chief Medical Digector, N.r. Rly, Maligac_m,mwahati-ll
3, The Medical Director, N.F. Rly, Central Hospital/MLG.

Sd/-

( AYESHA BARUA )
. Matyron Gr.II
Central Hospital,MLG
Date : 3¢11.94.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENGH.

Ovo No. 3/95
Smt. Ayesha Barua
- VS. -

>

Union of India & Ors.

WRITTEN STATEMENT ON BEHAIF OF THE RESPONDENTS NO.1 TO 5

I3

- ' [] '

=
* o
»

The/answering respondents begs to state as follows

s

1) That the qnswerlng rOSpondcnts havo gone through the

I

copy of the uppllcetlon on which the above case hus been
m@%w&aMh emmmmmtmcmmemwwLSwe

and exccpt the stutoments which are SpOleICully admitted
hcreln below, other statemcnts«made in the application arc
caﬁegoric 211y denied. Further the statements which are not

borne on records”are also denied and this applicant is put

. to the strictcéﬁvﬁroof thereof .

\J£§£%*~ Group-B selection (either viva-voce, or both writteh znd

d b
4 . .
El

2) ‘Th at with rogard to the statements made in paragreph
%.1 and #.2 of the application, the enswering rGSpondonts
do not admit anythlng contrary to the rclovant records .
T \(‘\

3) vwwmhqt the answering r08pondents categorically denied

the contentlons nade in peragraph .3 of the appllcetlon.

In this connectlon it is stated that the filling up of

Grade 'B' post of Matron is based on the process of normal

3R>”} NG}$“ oral in terms of Rgllw ey® Ministry's instruction/provision

ﬁ” PR

i . ‘ ) - ‘ ‘ .“.l2
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" of I.R.E.M.'(Chapter of Gr. 'B! selection) . It i%%. fact .

that the Group 'B' selection to the post of Matronfwcre held
in the past following viva=voce test only, but not‘by waf of
promoting senior most cendidate only, as alleged by the
applicant. The requisite number of eligible candidates (i.e.
1 ﬁost x 5 candidates and 2 post x 8 candidates) were allowed
to appear for the viva-voce test and thosc who qualified were

selccted.

h& " That with regard to the statements made in paragraph
k.4 of the application, the answering respondents do not
adnit enybhing contrary to relevent rules holding the field

end crave leave of the Hon'ble Tribunal to refer to the

‘provisions of rules, at the time of hearing of the instant

’

- application. . ,
5)  That with regard to the statements made in_paragraph

4.5 the ans@ering'rGSpondents denied the contentions made

by the applicanﬁ. During the period from 1988:to 1993, a
selection was held to fill up & post of Matron Gr. 'B! (mcant’
for SC cendidate) » As per the provisions of extant orders,

5 eligible candidates from SC commuﬁity were‘given chance

to apﬁear in the viva=voce test (coﬁfined to the concernecd

SC community only) and the best of the lot was selccted. The
applicant belongs to ST cormunity énd as such applicent

cnnot bé considercd for coming within the zone of considecra-

1

tion egainst the post reserved for SC community.

6) " Thet with rcgard to the statcments made in the paragraph

L6 thc_anéwering‘rOSpondents denied the contention made by

the applicant. The selection to 2ll @roup 'B' posts (including
Matron/Gr. 'B'} is held following the normal selcetion

- ...0003



proccduros and pr1n01ples where merit is adJudggﬁ and not
o

the seniority alone. Therefore, the allcgatlon of xhe

applicent is not tenable.

* 0

7) Thet with regards to the statements made in the-

- peragraph 4.7 of the application, thc answering rOSpondents

~state thet it was decided with the'approval of competent

sguthority that henceforth the selection'to the Gr. 'B!

post of Matron should consist of both written and viva-voce

vtest to maintain the conformity with the procedure of all.

bther‘zonal Reilways . (Annexure=4; .after informing the
recognised Unions. Therefore, the selection of 1994 for
Matron Gr. 'B! wes held consisting of both writt'enfé.nci orel
tests The allegetion of the applicant for Sélecting B@gpgn-
dent No. 6 through an influence of a senior Railway Doctor
is basless and vague. The reSpondent No. 6 was selected on

merit after successful competltlon in the sclectlon.

8) Thet the answerlng respondents denied the allegutlon
nade in parsgraph 4.8 of the appllcatlon and reiterate and

reaffirm the statements made herulnqbovo It is further

"stated that the allegations are vague and indefinite. In

absence of any naterial purticulars regarding the allegation
the ansvering rOSpondents aremhandic apped in making an
effective reply. Howevgr, it is categorically denied that
in the past senior most Gr.II Matrons happened to be either'

a relative or closcr to one or the other senior 6ffiéer of

the Medical fraternity of N.F. Railway. It is unfortun ate

- that the appl;cunt could make such swecping remark without

 specifying anything.

'..0.0..h'



D That with regard to the statencents mudev&n parggzaph
449 of the application, it is stated that the fieTd of cli-
gibility for two posts is 8 (eight} as per provision of
extant orders/rule. However, willingness of 13 eligible
cendidates wore called for (i.cy 8 from main list end 5 fron
standby list) which had to be further cxtended to lower
‘ seniority group, for went of willingness from the higher
seniority group. Thus, in the final list only 7 candidates
(including the applicant and respondent No. 6) exprossed

their willingness to eppcar in the said selcction.

10) Th at with recgard to the statements made in paragraph

4,10 of the application the answering rospondents state that
the allegation are baseless. Altogethor 7 condide tes who mx
quelificd in the written test, were called for eppcaring in
the viva=voce test which is evidcntlfrom XXR No.B/254/1I1/
9/2 (Oj dated 1649.199% (Annexure 'Bf) .

11) That with regards to the statemcnts nade in peragreph
411 of the application it is stated that the field of eligi-
bility wes extendqd to the meximum extent, as per cxt&nt

rules and the candidates were accordingly called from the
main 1ist end the stend-by 1list to appcar in the writben test.
A§'such, there is no apbhuguity in ealling candidates in the

zone of eligibility for selection of 2 (Two) posts of Matron.

12) That with regard to the statements made in paragraph
4+12 of the zpplication it is statéd that the calling upon
of ellglblc candidatces was in conformlty with tho prescribed -

norus ‘and scrupulously followed. It is 2lso crystal clear
that the sclcction to the post of Matron 'B! has been condu-

cted with fair and just. It is thorefore, evident that the
contention of the applicant as projected in para %.12 of the

application is baseless, bias and motivated too.

cssedd



13 That with regard to the statements made Eﬁ;paragrgmn
4.13 of the spplication it is stated thet Railwey Administra-
tion finsliscd the selection es quickly as possible following

all ngrms'and procedurcs for the interest of the adninistration «

y L That with regard to the statcments made in paragraph
4.14+ of the gpplication, it is stated that the administration
has alreadyvtaken a decision that the selection for the post

of Metron (Gr. 'B'}vwill be conducted following written and
viva-voce test. This procedurc is also being followed in other
Zonal Rlys. It is ascertained from other Rlys that both written
end vive=voce test arc cssential for selection of Matron
(Group-B) from non-gazetted to gazetted renk. This wes further
vérified from Dircctor General, Rly. Heelth Services, Now'Ddlhi'
(vide Amexure-'B'). Representation received from the recog-
nised unions on the subject werc replied on the line as indi-
cated above . (Annexurc-'C'). The allegation made by the appli-
cent are all ill-founded and she is put to the strictest proof
thereof « Sitting arrangement were mede roomlwise and the
applicent cannot and should find any fault with the samec. It

is categorically denicd thet the result of the sclection was
unof ficially known to everybody in the Medical Depertment.,
However, there is, no bar in guessing the rcsult of the cxemi-
nation by this applicant according to her own merit. The
allegation now made arc not to be found in the represehtatiuns
submitted. Thus such allegation erc after thought with the
solec purpose of making out a case end do not nerit sny consi-

deration by the Hon'!ble Tribunal.

15) That with regard to the stetements made in paragraph
4415 and 4.16 of the application, while rciterating and rea-
ffirming the statements madé above, the ahswering re3pondcnﬁs

dented the allegation nade by the appliesnt ang

the strictest proof thereof. She is put to

00...6
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16) That with regard to the statcments mede ig Daragraph

4,17 of the applicetion, it is stated that the seloction was
held for selecting two candidates against the requirement‘as
per Notification end hence thc nemes of the two candidates

_ were publishéd vide letter No. B/25%/I11/9/2 (0) dated

17 30.9%. No separate panel is rcquired to be published. It
is stated that the name of the applicant has‘aléb been
included in‘“the peanel. The 2 successful candidates were -
appoinﬁéd vide AnnoxureAVII order dated 17 «10+199% 2nd the

“applicent cannot neke any grievence against the seamc.

17) That with regard to the statements made in péragraph
4,18 to 421 of the application the enswering respondents
denied the allegetion/contentions made by the epplicent. In
this connection, it is stated that the applicaﬁt in. conside~
retion of’gg& own has highlighted totally‘unauthentic and -
inaginary information for the reasons best known_fb” her.
~ Fronm the facts stated above, it is conclusively pfoved that
the action tzken by the rOSpondentélig conducting the selec~-
" tion iniquestibn was fair, just and as per’pr@vailiig Bulcs

of the Railways. The allegation of the applicant are not

founded on any material particulars, although by such sweeping

allegations the applicant has tried to establish a case which

is otherwise not therc. The appliéant'has not filed the’
instent application bonafide but she has filed the same with
-material suppression of fact malafide and with the sole

purpose of meaking out a casc.

18) . That under the aforesaid facts and ‘eircumstances
thé instsnt application is not maintainable end lieble to be

disnmissed with coste

csece Verification‘

s

A\
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VERIFICATION , .
1, shri Apit Komaa KRAHTIO aged
about 36’ ‘years by occupation Rly. service working
‘as  Dbpcho /dﬂ%‘m‘ '~ , of the N.F. Railway
-admini‘stration,q do hereby solemnly affirm and verify
. that the statements under the paragr"aph 1to |3 are
»truc to my inforngtlon derived from the records of the
case end I have not supprcssed any naterial fac’cs. '
And I sign this verificetion on this day of

1995.

~ DEPUTY CHIEF PERSONNEL OFFICER/{G)
NORTHEAST FRONTIER RAILWAY -

MALIGAON ::GUWAHATI=-11
FOR & ON BEHAIF OF

. UNION OF INDIA ',q i St .
| t)vQs hri. Porconial QOffic v wam, ,

o G0 A qra
N. K. Rallway, Mahgaon
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ANNEXURE'A"

NORTH EASTERN FRONTIER RALTWAY

Office of the Chief
. o : . personnel Officer,Maligaon,
Mo E:254:111 :9:2(%) . dated 19/4/94 ‘

“To 7;

Medical Director,Centrél-Hﬁspital,Maligaon;
CMS:KIR & IMG & APDJ ' . '
MS/Incharge/NJP & NBQ. Dy .CMD{Admn) /HQ

T ¥ -

: - Sub:- Selection for the post of Matron/Group-B.

Ref i~ This ~ffice otification No,B:254:I1I:9/2(0)
dated 19.4.93 | _ ' .

.
‘ o0 é&e s

) Tt was already notified vide this ~ffice letter
under reference that therre will be a selection (bo¥th written
and viva-voce) te &orm a panel of 2(two) (1 ST and 1UR) Matron
(Groupn) and the names ~f eligible candidates and_also the
syllabus were published alongwith the said letter,

The matter of holding only viva~voce trst,as
raised by same of the candidates and also by the recognised
Unions, has beeh re-examined by this Administration ard it
has been decided with the approval of GM that the selegtion
of Matron/Group-B would consist of poth written and viva-voce
in conformity with the procedure being followed on other Zonal
Railwayse '

: : You are therefore, requested to please obtain the
willingness/unwillingness fromt he candidates working under your
control and send the same to this office by 16.05.1994 positively.
The names of the candidates are shown in the.enclpsed*Apnexure. The
syllabus sent earlies vide this office letter dt. 19.4,93 will
remain same. n

- .please ensure compliance, to enapble this nffice
o process the case further- ‘

DA /1 53/~ 19/4/94
{C R Hahs}

for GENERAL MANAGER(P)

e P ® o8 €

BPR.E S



=

o -
o Ny
o ) o

ANNEXURE .

List of Matron (Non-Gaz) in gcale b 2000-3200/~-
of Medical Department/N.F. Rly. in order of

senioritye .
SN. NAME | ' Place of pocsting Controllinq'offide
1. smt Mira Mitra (UR) NgP Ms/ Ic /NIP-Unwill.ing
o R =1
. " Indira Barua(UR) MIG | MD/MIG-Willing (82)
3. " Himani Dutta (UR) NJP MS,/Ic/NJP-unwilling(91
4, " Manju Rani Das (5C) N MS £3c AE-No-EeSPOnse
CMS/IMG- - (NS-97} .
. , ' .  willing(94) :
5. ' gantana Das (SC) NBEQ o Ms/Ic/NBQ Mo response
- ) (N9
6. “ Ayagha saruah (ST) MLG -Now willing MD/MIG~-UTwi1ling(®3)
7, " Annama Uthup (UR) KIR -  CMg/KIR Vol.Retd,
'» 1' . . . . .: - ' . N h . . . .
e, " M. sangma (ST) MLG . MD/MIG Unwilling(84)
1ist of Standgys . ANNEMIRE-Da
1, smt sudiptré Roy Choudhury(UR})’
' APD : MS/Ic/APD No response
’ ' (8N=97)
5* % Egther unni (UR) NJP Ms,/Tc/NJP Vol Retd.
3. " Sovana Banerjee (UR) NJP . MS/Ic/NJP Unwilling(¢
4, " Aratd Sengupta (UR) NJP Ms,/Ie/NJP Unwilling (
5" Alloy George(UR) =~ NIP Ms/Tc/MIP Willing(P

N SRR : .

@ &6 b8
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ANNEXURE' B'
XXR ' M 3L IGAON 16/9/1094
CMS /IMG
MS/NJP
. | MD/C“NTRAL HOSP ITAL/ 7ALIGAON(BY HAND‘)

. . - .
. Ll X
. -—u--.-—-u.p—-——w—-.—-———-«-—_. .
5.5  rn s g T gy . -"-“-.——#—‘-—
2K

. ' T
NO.5$254:11T:9¢ 2(0)( ) FOLLOWING MATRONs/GR.IT HAVE QUALIFIED

1N “THE WRITTEN T“s'r OF mTRoN/GRoUP_B HEID ON 12/9/99 (.)

-1) SMT INDIRA BARUA ,MATRON:GRII: Mm(2) SMT MANJU RANT DAS. -

I\}IAT RON GRQ IT 1LMG (%) AYESI"A "BARU AH',MATRON/GRg I1:BIG

(4) sMT AIEY'GE(‘RGE MATRONIGR. IT .NJP(5) SMT 4MAYA NaNDI,

MATRON:GR. ITIMLG (6)SMT 3TIHU PROVA SINGH ,MATRON t:GR IT s MIG

NT T

AND (7) SMT H. JACOB ,MATRON 2GR. IT/MLG( . ) THEY MAY BE DIRECTED TO
APPEAR BEFORE VIVA-VOCT T3ST TO 3E HEID AT 15.30 HRS.ON

1oth 'SEPTEMAER: 1994 T CMD/MIG's CHIMBER(.) THEY SHAUD ALSC BE
GOT MEDICALLY EX\MINED FAR STDECTION TO THE POST ~F MATRON:
GR.B AND ‘REPART THERENF BE SENT RHMGUH THEN-WHICH IS REQUIRED

BEFORE AILOWING FOR VIVA-VOCE T&ST(.) ENSURE COMPLIANCE ACCORDINGLY(

S S 4 e e eew -
4

~GENERAL MANAGER(P)-

a--n—--u—-n———*...-_..—...—_._m—.._.-—_.-.-_un.--.._.-..._._-_-,-_-,_,_.__—-,_‘___'— - ————

(Mrs M.Brahmo)
DYUQCPO}G

for GENERAL MANAGER(P)

h
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Horth Bastern Fronetier Railway
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Annexure'c!

0ffice of the .
N - . - General Manager(Py
Ner.254/III/9%2(O) ‘ Maligaon,Gauhati-11,15.3.94

To's : . : ' . -
shri R. Das Gupta,Genl.Secretary ,Mazdoor Union.

shri AiK. Deb Choudhury, Genl}Secy}Employees'Union‘

-

Dear‘Sir,

Sub:%_,Selected,for‘the post of Matron,Gr;Bl “
.1" ' : t ' . - ' : . : I )
& Ref:. Your.letter No.dt. 11.12.93 & 2709493

-
#

&, 6 6 2 O

.The matter of holding woth written and viva/voce
tests for selection to the post nf Matron(Gr.B) has again been
reexamined in thé light of pr~cedure being followed in other
7onal Railways that both written and viva-voce tests are essential
for selection of Matron from Non.Gazetted to Gazetted rank, which
has also been verified from DG/ RHS .Therefore, the decision for
holding both written and viva-voce tests will hold geod, which, in
facts, ic a uniform system in practice on all other zZonése. o

" This is for information please.

o ' % ‘ |
L ¥ 2

Yours faithfully,

53/~ 15/3/94
fqr General Manager(P);
NF Rly, Maligaon.




